
Central Admini strati ua Tribunal
Principal Bench, Neu Delhi,

RA-87/94 in
DA-17 3/8|̂

New Delhi this the !^th Day of April, 1994,

Hon'ble Sh. B,I\1, Qhoundiyal, l^lsmber(A)

Sh. Teerathjeet Singh Chaula,
S/o Sh. Gui- Baksh Singh Chaula,
R/o £-43, Dev Nagar, Single Storay,
Gnyt. Qrt s. , Nau Delhi~5» R s-.d au

Appli cant

ver su s

1, The Secretary,
ministry of Uater Resources,
Sharam Shakti 3hauan,
Rafi f'larg,
Neu Dslhi~1.

2, The Secretary,
f'linistry of Energy,
Department of Power,
Sharam Shakti Bhauan-,
Rafi (larg,
New Delhi

3, The Dir ector ,
Central Soil & Materials
Research Station,
Outer Ring,. Road,
Haus KhaZji
New Delhi, . Respondents

ORDER (BY CIRCULATION)

This reuieu anplication has bean filed

by Sh. T,3,S, Chaula, gpplicant in *OA- 173/87'

decided on 28. 9, 1993, His application had earlier

been dismissed in default on 4,11.1993. It was

later restored but even on the final date of hearing

no one uas present on behalf oT the apolicant. The

Tribunal proceeded to dispose of this 0,A. on the

basis of available record inclJdinq the original file

containing the confidential raoorts of the aop^licant.

Having gone through the review aoplicstion,

I find that it contains hb thing but arguments on,
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tha merit oF ths application which should hawe been

advanced at ths time of final haaring, Hs has not

made ou t a case for reyieu on ths basis of an error

apparent on the face of judgement. The reuieu

application i s» therefor s, rejactsd.

(a.N. dhoumdival)
M£f1f3£R(A)
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